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CENTRAL ELECTRICITY REGULATORY COMMISSION 
 NEW DELHI 

 
 Petition No.341/GT/2018 

 
Coram:  
 

Shri P.K. Pujari, Chairperson  
Dr. M.K. Iyer, Member 
Shri I.S. Jha, Member 

 
  Date of Order: 2nd of May, 2019 

In the matter of 
 
Petition for approval of tariff of Meja Thermal Power Station Stage-I (2 x 660 
MW) for the period from anticipated date of commercial operation of Unit-I (i.e. 
31.10.2018) to 31.3.2019 
 
And 
 

In the matter of 
 

Meja Urja Nigam private Limited 
Meja Thermal Power project, 
P.O.- Kohdar, Meja Tehsil, 
Allahabad-212301 (UP)                                                         …..Petitioner                                                                                                                 

 
Vs 
 
1. Uttar Pradesh Power Corporation Ltd.  
Shakti Bhawan, 14, Ashok Marg,  
Lucknow- 226001 
 
2. Rajasthan Urja Vikas Nigam Limited  
Vidyut Bhawan, Janpath 
Jaipur- 302005 
 
3. Punjab State Power Corporation Ltd.  
The Mall, PSEB Head Office, 
Patiala- 147001 
 
4. Himachal Pradesh State Electricity Board 
Kumar Housing Complex Building-II, 
Vidyut Bhawan, Shimla-171004 
 
5. Power Development Department,  
Government of J&K, Civil Secretariat, 
Srinagar 
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6. Uttarakhand Power Corporation Limited  
Urja Bhawan, Kanwali Road, 
Dehradun- 248001 
 
7. Electricity Department 
Union Territory of Chandigarh, 
Addl. Office Building, Sector- 9D, 
Chandigarh                                                                     .....Respondents 

 
                                                                                                                          

ORDER 
 

       The Petitioner, Meja Urja Nigam Private Limited has filed this petition for 

approval of tariff of Meja Thermal Power Station Stage-I (2 x 660 MW) 

(hereinafter referred to as „the generating station‟) for the period from 

anticipated COD of Unit-I (i.e. 31.10.2018) to 31.3.2019 in terms of the Central 

Electricity Regulatory Commission (Terms and Conditions of Tariff) Regulations, 

2014 (hereinafter referred to as “the 2014 Tariff Regulations”).  

 

2.  The Petitioner is a joint venture company of NTPC and Uttar Pradesh Rajya 

Vidyut Utpadan Nigam Limited. The generating station has been implemented in 

two stages, wherein Stage-I consists of two units of 660 MW each. The Petitioner 

has submitted that Unit-I of Stage-I of the generating station has achieved its 

full load on 31.3.2018 and is expected to be declared commercial operation with 

effect from 31.10.2018. The Petitioner has entered into PPAs with the 

Respondents and power from the generating station has been allocated vide 

MOP, GOI letters dated 5.10.2010.  

 

3.  During the pendency of the petition, the Petitioner vide its letter dated 

17.4.2019 has submitted that due to certain uncontrollable factors, Unit-I of the 

generating station could not achieve COD on or before 31.3.2019 and the said 
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unit is expected to achieve COD during the period 2019-24.  Accordingly, the 

Petitioner has submitted that it may be permitted to file fresh petition for 

determination of tariff of Unit-I of Stage-I of the generating station from its 

anticipated COD till 31.3.2024 in terms of the provisions of the Central 

Electricity Regulatory Commission (Terms and Conditions of Tariff) Regulations, 

2019. It has also sought adjustment of the filing fees already deposited for this 

petition towards the tariff petition to be filed in respect Unit-I of the generating 

station for the period 2019-24.  

 

4.  We have considered the matter. It is evident from the letter of the Petitioner 

that Unit-I of the generating station is expected to achieve COD during the tariff 

period 2019-24. Regulation 9 (1) of the 2019 Tariff Regulations provide as under:  

“9. Application for determination of tariff (1) The generating company or the 
transmission licensee may make an application for determination of tariff for 
new generating station or unit thereof or transmission system or element thereof 
in accordance with the Procedure Regulations within 60 days of the anticipated 
date of commercial operation…..” 

 

5.  The above provision provides that a generating company can file an 

application for determination of tariff for the new generating station or units 

thereof which are expected to achieve commercial operation within 60 days of 

the filing of such application.  

 

6.  It has been given to understand that Unit-I is expected to achieve COD by 

25.4.2019. In view of this, this petition filed by the Petitioner in terms of the 

provisions of the 2014 Tariff Regulations would be rendered infructuous. We 

therefore find no reason to keep this petition pending. Accordingly, the petition 

is disposed of as infructuous. The Petitioner is however granted liberty to file 

fresh tariff petition in accordance with the Central Electricity Regulatory 
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Commission (Procedure for making of application for determination of tariff, 

publication of the application and other related matters) Regulations, 2004, for 

determination of tariff from the anticipated COD of Unit-I of the generating 

station till 31.3.2024 in terms of the provisions of the 2019 Tariff Regulations. 

The filing fees of `1209337/- deposited by the Petitioner in respect of this 

petition shall be adjusted against the tariff petition to be filed by the Petitioner 

in terms of the liberty granted above.  

 

7. Petition No. 341/GT/2018 is disposed of in terms of the above. 

 
       sd/- sd/- sd/- 
 (I.S. Jha)                            (Dr. M.K. Iyer)                        (P.K. Pujari)                        
  Member                                Member                        Chairperson 
 


